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Petition No. 92/MP/2021

Petition by Essar Power Transmission Company Ltd.
under Section 79(1)(c) and (d) of the Electricity Act,
2003 in terms of the direction issued pursuant to the
2nd Meeting of Validation Committee for the
Application Period from 1.7.2020 to 30.9.2020 for
implementation of Central Electricity Regulatory
Commission (Sharing of Inter-State Transmission
Charges and Losses) Regulations, 2010 alongwith 1A
for interim relief for payment of provisional tariff for the
Stage-1 assets from the PoC pool from July, 2020 with
interest.
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Record of Proceedings

The learned counsel for the Petitioner submitted that transmission tariff of the LILO
of 400 kV S/C Vindhyachal-Korba transmission line (“LILO”) at Mahan Power station for
the period 2013-14 is required to be determined in the instant petition. He submitted that
pursuant to the 2" Meeting of Validation Committee for the year 2020-21, in the absence
of exclusive tariff of LILO assets, entire tariff of the assets under Stage-1 were excluded
from the PoC computation with effect from July, 2020. Therefore, the Petitioner has filed
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the instant petition seeking segregation of the tariff of the LILO from the other assets and
for resumption of tariff payment of Stage-I transmission assets.

2. The Commission observed that vide order dated 4.6.2021 in I.A. No. 32/2021 in
Petition No. 92/MP/2021, provisional tariff for the Stage-1 combined assets (excluding
LILO) was allowed from the PoC pool from July 2020 with interest. The Commission
further observed that vide order dated 1.6.2022 in IA No. 4/1A/2022 in Petition No.
92/MP/2021, Commission had directed to open (disconnect) the LILO within 15 days of
the issue of the order, after taking into consideration the study report filed by CTUIL dated
19.1.2022 in Petition No. 92/MP/2021.

3. The Commission observed that segregation/determination of tariff of an element
of a transmission system is normally done in a tariff petition.

4. After hearing the Petitioner, the Commission reserved the order in the matter.

By order of the Commission

Sd/-
(V. Sreenivas)
Joint Chief (Law)
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